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(2 
020.1294 	Mr J.L •  3arkar, learned counsel for the 

applicant. Mr S. All, learned. Sr. C.G.S.C, for 
the raspondentp on notice. 

-j i) / 	J..cYrLfjiv11)4 	the applicant who is working as P.4. 

to the Superintending E.ngineer was allotted 

a room at CTO compound as Ladies 1ess on 

5.9.1991. On 30.4.1993 she ws asked to vacate 

) that accommodation and shift t0 another one- 
seat accommodation in the Ladies Mess 

4 (r.No.III/2) at the CTO.compound. The applicant 

	

24 	0 has been representing that she should be 

4 allowed to continue to occupy the original 
'0 	b' 	quarter. That request was turned down by the 

	

9jJ Qj7. 	 4respondents and finally by order dated 8.11.94 
(2 

	

o 	(Mnnexure-L) she was once again requested to 

4vacate the Mess accommodation on or before 

rv- 	0 	
15.11.1994 and to occupy the alternative 

4accommodation allotted. It was made clear to 

her that in that order that if she failed to nt,s1 	 Trb*s A 
sncbi 	 vacate the accommodation on or before 15.11 .94 

she will be treated as unauthorised occupant 0 

	

(2 	and the order of allotment of accommodation 

to her dated 30.4.1993 will be treated as 

	

(2 	4 

	

O 	cancelled and damage charges will be recovered 
(2 

	

(2 	from her. The applicant has in these 

	

(2 	circumstances filed this application praying 
(2 
O 	that she should be allOWed to continue to 

o 
o 
(2 	( 
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occupy the present accommodation, 

that Is the Mess accommodation allott-

ed initially in 1991 at normal rant. 

find it difficult to See 

as how: any - question of violation of 

any legal riht of the applicant 

arises in this applicaft, 

circumstances are pointed out by 

Mr J.L. Sarkar and these.are that. the 

applicant was mariied in 1993. She is 

now pregnant and.. it. will be inconven-

ient,.for'hàr to occupy... in the 

alternative accommodationtbat1is 

allotted to her !  Secondly, the 

. existing 'áccommodat ion has been 

it 
SL y oytJ4.. 

P
/-c.
aa--e and . 	can be used as a 

quartr nd it will be difficult for 

the applicant to stay in the Ladies 

Mess where the alternative accommoda-

tion is allotted' in, her present 

situation. t is also stated that 

full rent was recovered f4wn the 

axisting accommodation and she had 

made no grievance about it. 

Against the.aforesaid grounds 
. . 	 It is seenfrorn Annexure-K dated 

20.9.1 994 that the present accomrnoda-

tion of the applicant is urgently 

required by the iresporidebts for 

shifting th:e Creche from -the second 

floor of the Telephone Exchange 

Building keeping in view the 

maintenance of strict security of the 

Telephone Exchange premises as per the 

guidelines received from time to time 

from. the Secuiity Department and 

higher authority. 

Having regard to the reason, 

• 	 that, has impelled the respondents to 

ask the appli"ant to shift from the 

present place which is thus stated 

we are not inclined to admjt the 

application.  
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As it is the, applicant has earned 

time sjnce30.4,1993 hence it is also 
• 	I 	 I 	 S  

,difficult to grant her further time which 

4suit in endangering the security measures 

which are rquired to be taken in respect 

of the Telephone exChange Building. 

• . 	 . 	 •Itappearsto us that the proper 

course for the applicant was to request th 

authorities concerned to allot her some 

better accommodation than the one now 

offered taking into account her •difficultie 

after showing willingness to shift 'from the 

existing accommodation. Instead she has 

taken recourse to filing the application. 

•:The applicant who is present informs us 

that she has applied 	for'allotment of 

• regular quarter and her name is in the V  

V 	wwàiting li'st. 	In thecircumstances we 

V feel that the respondents may consider 

whether having regard'.to the present V  

• 	 V 	 V 

' 	circumstanCes of the applicant, she should &r 

,allotted 	another, type of, quater as early, 
• as possible. However, 	such a request will 

,be considered by the respondents only aftèr 

'the applicant vacates the present accommoda- 
V 	,tior 	for which we grant her time till 

'15,1 .1995 and direct' the respondents to 	
V, 	

V 

:permit her to ocupy the alternativ,e 

'accommodatiàn that'has. been offered to her. 

subject to consjderaUon of the question of,  

allotting her better quarter and' if 	V, 	

V 

' 	 there be any prdvisiVon under the rules for 

/ . 	
allotting a quarter for ,  married persoçs, 

that. may also be considered. 
V ' 	

V 	bject to the abov'e obsevati'ons 
• 

the application is 'd'ispos'éd of at the 	V 

V 	

- 
admission st age . 	• 

V 
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